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State V/s Aman @ Chhotu 

FIR No. 202/20 

P.S. Sadar Bazar 

U/S 392/34 IPC 

26.11.2020 

Vide Office Order No. 1146/36956-37126 DJ(HOVCovid Lockdown/ Physical Courts 

Roster/ 2020 dated 25.10.2020, the cases are being laken up through Video 

Conferencing today 

Joined through Video conferencing. 

The present application for grant of bail U/s 437 Cr.P.C. has been moved on 

behalf of applicantlaccused Aman@ Chhotu s/o Sh. Suresh. 

Present Ld. APP for State has joined the meeting through Cisco Webex. 

Mr. Anil Kumar, ld. Counsel for applicant/accused has joined meeting 

through Cisco Webex. 

is submitted by Ld. Counsel for applicantUaccused that 
It 

applicantaccused is innocent and has been falsely implicated in the present case. It is 

further submitted that no recovery has been made from or at the instance of the 

applicant/accused despite the accused being remanded to police custody for one day. It 

is further submitted that an altercation had taken place between the complainant and 

the applicant/accused and the complainant got the applicant/accused implicated in the 

present false case in collusion with the local police. It is submitted that the past 

antecedents of the applicant/accused are clean and he is not previous convict. It is 

further submitted that the applican/accused is in J/C since 25.09.2020 and 

investigation qua him is already complete and he is no more required for any custodial 

interrogation. Therefore, it has been prayed that the applicantaccused be released on 

bail. 

Reply of IO has been filed electronically. Copy of same has been sent to 

Ld. Counsel for the applicant/accused electronically. Perusal of the same reveals that 

the accused had stolen the mobile phone of the complainant alongwith co-accused. 

Raman Sanju and another and he had given the mobile phone to the third co-

accused who took it and ran away. The present applicant/accused and co-accused 

Raman @ Sanju were caught with the help of public and the third co-accused ran away 
and has still not been traced. The police is trying to search the mobile phone from the 

call detail records. Accused has been previously involved in many criminal cases. 

Contd: 



2: FIR No. 202/20 PS Sadar Bazar 

Charge-sheet has already been filed on record. It is submitted that the accused may 

commit similar offences again, if released on bail. 

Ld. APP for the State has opposed the bail application on the ground that 

the case property has not yet been recovered and custody of accused is required to 

trace the third co-accused who ran away with the stolen mobile phone. It is submitted 

that the applican/accused has previous involvement in many criminal cases and he 

may commit similar offences, if released on bail. 

Heard. Perused. Considering the submissions made and the circumstances 

that the applicantaccused is in J/C since 25.09.2020, charge-sheet has already been 

filed in the present matter and accused is no more require 
for any custodial 

interrogation, I am of the considered view that no purpose would be served by keeping 

the accused behind bars. Hence, accused is admitted to bail subject to furnishing of 

personal bond in the sum of Rs. 15,000/- with one surety of like amount, to the 

satisfaction of ld. Duty MM as per prevailing duty roster, subject to the following 

conditions:- 

1. That the accused person(s) shall join investigation as and when 

called. 

2. That the accused person(s) shall attend the Court as per 

conditions of bond to be executed. 

3. That the accused person(s) shall not commit similar offence and; 

4. That the accused person(s) shall not directly/indirectly induce, 

give threat, or in any way dissuade the witnesses/persons acquainted 

with the facts of the case and also shall not tamper with the evidence. 

Accordingly, the present application is disposed off. 

One copy of the order be uploaded on Delhi District Court Website. Copy of 

order be also sent to the e-mail of jail superintendent and SHO PS Civil Lines/Sadar 

Bazar and Ld. Counsel for the applicant. The printout of the application, reply and order 

Digitally 

be kept for records and be tagged with the final report. neby 
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